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. 45/ 2025-F4T g (F.2.)

T3, 2900(37).— HTHT o sAtert=aH, 1962 (1962 FT 52) T €T 4 =T ITLTT (1), F AT Ifd
STT 3, 3T &7 5 T ITETT (1) ¥ (17) FRT Y& AT &7 TINT Fd gU, Hald TTcdel FT 3 HAT
I TS, TAgHT, M9 &7 5 910 & FAH 4 H IeA(d STl il Fiad 3 H Iecdrad SATerahii<Al &
ARt SlT AT o Hagd & a1 &l AT o HiAd 1 | Iecited Afedl & qad §, Hidad 2 H Iedred
FHTLOT AT ATTCET 6 ATAAOIT ILT g I FLar g, TAT:-
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e STaRdT (FH) STTeRIST AATTCH HEAT 3T ol 3 aTer STteT &1 | Fh |
AT 3T TaT ECIED T [ERIRER NP EIL
1 2 3 4
e UHAT e (=2AT) | 2460/2023- SUTIH/ AT SATh ST | FETaaF S,
uT. for , (R e | 4/uHY/SeRET/aIuE-V qF, THE-V, TA.UH.-V, |HHT OoF, T9E-V
0712010386), B/703-  |/Hudt/Suasine, feqis  |S.ua.dfi.o=w., |ETaEr |, uAuE-V,
706, ¥ forF Faw, aifw [ 31.01.2024 ST
% S, S ) 308/2023-24 fadi= TETAF AT HHT 9,
qI - 400058 18.12.2023 oY s -, uat A,
HETY, Ha%
STee-5/30/2025 fasiw | |ga reh, ST / UH-
15.04.2025 IV-FTITAT ATTH-ETHT
[-SATIATT-A+TS
FIA/FH/TEH/AE/STA-V | FEF A, Todiae
/89/2024 e -V, FEATAT AH
05.06.2024 T g (qTE), FIARTar

[T §. 466/15/2025-FHT e V]

T F9, AT qf=a

MINISTRY OF FINANCE
(Department of Revenue)
(THE CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS)
NOTIFICATION
New Delhi, the 30th June, 2025
No. 45/2025-Customs (N.T.)

S.0. 2900(E).—In exercise of the powers conferred by sub-section (1) of section 4, read with section 3 and
sub sections (1) and (1A) of section 5 of the Customs Act, 1962 (52 of 1962), the Central Board of Indirect Taxes and
Customs, hereby appoints officer mentioned in column (4) of the Table below to exercise the powers and discharge
duties conferred or imposed on officers mentioned in column (3) of the said Table in respect of Noticee mentioned in
column (1) of the Table, for purpose of adjudication of show cause notices mentioned in column (2) therein, namely:-
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HILT T TSIA . AHTYTL

Mumbai- 400058

TABLE

Na”?e of the Show Cause Notice Number Name qf_AdJudlcatlng Common Adjudicating
Noticee(s) and and Date Authorities Authority appointed
Address (M/s.) Yy app
1 2 3 4
M/s MB Crusher India 2460/2023-24/ AC/GRV/NS- Dy./Assistant Commissioner of
Pvt. Ltd. (IEC No. V/CAC/INCH DTD 31.01.2024 Customs, Gr-V, NS-V, JNCH,
0712010386), B/703- o Nhava Sheva
706, Fair Link Centre, ' —
Off Link Road Assistant Commissioner of
Andheri (W) 308/2023-24 DTD 18.12.2023 | Customs, CRC-II, ACC, Sahar, )

: Assistant

Mumbai

GR-5/30/2025 DTD

Assistant Commissioner,
DC/AC-IV-O/o Commissioner-

15.04.2025 Customs-Import-Chennai.
Assistant Commissioner,

KOL/CUS/AC/PORT/GR- Appraising Group-V, O/o

V/89/2024 DTD 05.06.2024 Commissioner of Customs

(Port), Kolkata

Commissioner of
Customs, Group- V,
NS-V, JNCH

[F. No. 466/15/2025-Cus.V]
MEGHA BANSAL, Under Secy.
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